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Appendix 
 

Q4. What other policy and regulatory measures should be adopted in the policy for 
creation and expansion of quality Indian content to make India the ‘Global Content Hub’? 
Further, suggest how to extend support to local talents and content developers in terms of 
training, infrastructure and incentives. Provide your comments with detailed explanation. 
 
The Indian content industry is one of the most prolific in the world, eclipsing several other 
countries. Market forces and consumer demand have driven investment in content creation, as well 
as ancillary services. There doesn’t appear to be any tangible benefit to government interference 
in the sector (particularly since the same may lead to bureaucratic red tape, and delays. 
 
Unlike smaller economies that do not have a substantial local market for consumption, the Indian 
video market has demonstrated a demand for locally produced content, this is evidenced by:  
 

• theatre occupancy for locally produced content far exceeding foreign content,  
• huge investment by foreign studios in local content,  
• huge investments by foreign streaming services in creating and licensing locally produced content, 

and  
• the robust syndication market overseas for Indian content (both in the original language as well as 

dubbed in foreign languages). 

 
Government intervention, if any, should be limited to production incentives, and ups skilling the 
work force to ensure that India is able to offer services on par with other nations. The model used 
in Korea as described at CP paragraph 2.43 appears to have delivered better results as compared 
to countries with more the restrictive policies. 
 
Q7. What policy measures and regulatory aspects should be adopted in the NBP to nudge 
the growth of Indian regional content through OTT platforms? 
 
Streaming services are currently adequately regulated under the Information Technology Act, 
2000 and the Information Technology (Intermediary Guidelines and Digital Media Ethics Code) 
Rules, 2021. Any overlapping regulation is likely to be detrimental to the industry and increase 
compliance costs. Additionally, the proliferation in streaming services in India indicates that the 
industry is experiencing healthy growth, and hence regulatory intervention isn’t required. 



 

 

 
The NBP should not prescribe content quotas on OTT services. OTT services tailor their production 
strategies to meet consumer demand, and there is strong demand for local/regional content by the 
Indian audience. OTT services have responded to the demand for Indian content with high levels 
of production investment, and content is widely available and accessible to consumers in India. The 
2024 edition of the FICCI EY M&E report reveals that in 2023, regional OTT volumes exceeded 
Hindi language content for the first time. The same report also indicates that the share of 
vernacular content produced in India is set to increase to 55% of total content produced.10 
 
Thus, data on investment and availability of Indian content on OTT platforms does not support the 
assertion of any market failure or the need for local content obligations. 
  

• There is a need for policy stability and the need for regulatory environment to enable creative 
freedom to encourage the growth of world class content in India, thus supporting India to 
become a global content hub.   
 

• OTT services meet the demand for availability of multilingual content by providing subtitles and 
audio in various Indian languages. This ensures that global content is easily accessible to Indian 
consumers regardless of the language that it is produced in.  
 

• The market share of regional OTT services increased from 47% in 2021 to 52% in 2023. 11 
Consumers have easy access to regional content on services which cater to niche regional 
audiences. Market demand and healthy competition incentivises regional platforms to 
differentiate themselves. Local content quotas are an inorganic market intervention that would 
diminish the unique selling point regional content services offer. 

 

• Increased investment in local content is an organic market response to competition for eyeballs. 
This is because catering to consumer preferences is key and offering unrelatable content can 
lead to a loss of subscribers. Complete creative control has allowed OTT streaming platforms to 
offer diverse content slates that cater to varying consumer preferences. Mandatory impositions 
to create certain kinds of content (local content, in the NBP’s case), can endanger this creative 
freedom and stifle growth. A negative impact on growth can have a direct effect on jobs, 
development of hardware and software capacity, and other contributions to the Indian 
economy.  

 
Quota requirements do not produce the intended effect and harms India’s prospects of becoming 
a global content hub. Protectionist policies like quotas can have the following downsides:  

 
• Quotas can deter the development of the local industry, since they prevent open and fair 

competition.2 A lack of competition reduces incentives to innovate and improve efficiency, 
leading to stagnation. It can also reduce product variety and quality.3 Frontier Economics’ 
analysis indicates that policies like quotas lead to a reduction in the export of audio-visual 
products, with countries that have greater policy restrictions tending to have lower levels of 
investment in content. 

 
10 Ibid. 
11 Ibid. 



 

 

 
• They can distort market dynamics by artificially limiting supply, preventing markets from 

developing naturally. For example, the Korean government abolished a screen quota after it left 
cinema halls empty due to lack of available films.4  

 
The NBP should not mandate OTT services to carry DD channels. The CP proposes an obligation on 
registered OTT services to carry DD channels to promote Indian content. MIB has also included this 
obligation under Section 6 (1) of the publicly available Broadcasting Services (Regulation) Bill. 
Regulatory requirements to mandatorily allocate and invest resources for meeting public 
broadcasting objectives impact creative autonomy and the ability to cater to the diverse needs of 
OTT consumers. Examples cited in the CP like Prasar Bharati’s MoU to carry DD channels in foreign 
jurisdictions is an example of a voluntary licensing agreement. Similarly, any agreement between 
private services and the public broadcaster should follow negotiations and licensing on fair, 
reasonable, and non-discriminatory terms as is common practice around the world.  
 
Q9. Online gaming being a rising sector holds potential for contributing to economy, what 
policy and regulatory aspects should be adopted for the orderly growth of online gaming in 
India? Further, suggest measures to support local game developers to compete and grow. 
Also suggest safeguards to protect general public (especially underage players) from 
negative and psychological side effects, while promoting healthy gaming. 
 
Gaming is not a broadcast activity, and as such isn’t relevant to a broadcasting policy, and the policy 
has underscored the transformative impact of online gaming, not just as a recreational activity but 
as a significant driver of innovation, investment, and economic growth within India's digital 
economy. With the second-largest gaming community globally, boasting over 450 million users, 
India's gaming sector has emerged as a formidable force, projected to surpass movies, music, and 
television combined soon. Moreover, the sector's rapid expansion, growing at a rate of 22% 
reaching INR16,428 crore in FY23 has proven to be the primary contributor to the growth of M&E 
sector. This boost is largely attributed to several factors like widespread smartphone penetration, 
improved internet connectivity, a growing youth population, and the development of local gaming 
content.  
 
Despite its exponential growth, India's share of the global gaming market remains a modest ~1% 
of global online gaming revenue, underlining the need for an enabling regulatory framework that 
ensures the sector grows orderly and is competitive across global markets. Recently, The 
Honorable Prime Minister's has also envisioned India as a global game development hub as part of 
“Create in India" and "Brand India" initiatives. 
 
To support growth sector while safeguarding the interests of the general public, the government 
has created a set of IT Rules to prevent user harm. Specifics include:  
 

• Notification of a Self-Regulatory Boards (SRB) under the IT Rules 2021: The online gaming 
rules notified by MeitY in April 2023 addresses various concerns of user harm by introducing the 
concept of ‘permissible online game’ that allows only such online real money games in India that are 
verified by SRBs (self-regulatory body) and not involve wagering on any outcome, enabling a clear 
distinction between skill based and chance-based game. Given the existing legislation on the sector 



 

 

and urgency to bring uniformity in regulatory framework, primary focus of the government should 
be on immediate notification and activation of SRBs fostering a uniform treatment of online gaming 
throughout the country and cultivating a standardized national market. The Ministry may also 
explore alternate forms of regulatory framework after consultation with relevant stakeholders if 
there are concerns around independence of the SRBs persist.  
 

• Support for Local Game Developers: The rapid growth of the Animation, Visual Effects, Gaming, 
and Comics - Extended Reality (AVGC-XR) sector in India has made the sector an important growth 
engine for the economy. While India only accounts for ~1% of the global AVGC market, there is 
immense potential for the sector to grow with indigenous potential for game development which 
gets translated through the games of Indian culture and diverse history. The sector has immense 
capacity to make Indian culture accessible to the world, by building impactful indigenous 
intellectual property that can help preserve our culture and pass it to the world in contemporary 
formats.  The Union Government's initiative in releasing the draft National AVGC policy plays a 
crucial role in fostering holistic growth within the AVGC sector in the country. Additionally, various 
state level initiatives Karnataka and Kerala offer a forward-thinking approach in recognizing the 
immense potential of AVGC. Hence to further promote game development in India, the government 
must focus on finalizing and enacting the National AVGC policy.12  
 
Furthermore, the establishment of the proposed National Centre of Excellence (CoE) and regional 
CoEs, as defined in both the draft national policy and state policies, holds significant promise in 
realizing the government's vision of fostering indigenous game development. These centers once 
established would serve as vital hubs for innovation, skill development, and collaboration within 
the gaming ecosystem. Moreover, to further unleash the full potential of the gaming industry, we 
must foster greater synergy between state and central government entities appointed with 
development of AVGC policies.  

 
Q10. What further steps and initiatives should be adopted by the Central and State 
Governments and the industry for the growth of animation, VFX and post-production 
segment? Provide your comments with detailed reasoning and justification. 
 
A versatile approach involving government at all levels, industry and other stakeholders is central 
to advance growth the creative sectors. Here are a few recommendations to consider:  
 

• Scale Existing and New Hubs: Build upon existing centers, programs and initiatives to create 
globally competitive clusters.  There is lot of existing studies and analysis, but leveraging skills and 
academic programs is also valuable as universities often spin off and commercial technology, and 
provide a hub for people and ideas. For example, efforts could leverage cloud-based infrastructure 
and proposed film cities across various states like UP, Maharashtra, Tamil Nadu, and others, will 
provide opportunities for large international studios to set up operations in fit-for-purpose 
locations. By providing the necessary technological backbone and conducive environments, India 
can attract international studios and projects. 
 

• Build Local Stories While Protecting Intellectual Property Rights: India has a rich and 
underutilized reservoir of local stories, brands and characters. Leverage the creative sector to build 
out these properties. By nurturing and promoting Indian content, India can carve out a distinct 

 
12 MIB AVGC Website (link) 

https://mib.gov.in/films/avgc


 

 

identity and create market opportunities in global animation and VFX landscape. India has already 
proven itself capable of creating kids-friendly local stories content for global audiences. By drawing 
inspiration from Indian mythology and leveraging iconic characters, India can capture international 
audiences' attention. There is also recent interest by PM Modi on building the gaming and esports 
industry in India which has ability to compete with global market. Of course, a strong IPR regime —
including robust copyright protection—built on global best practices is essential.  
 

• Government Incentives for Export Promotion: Existing incentive schemes for international 
animation, visual effects (VFX), and post-production projects should be further promoted and 
expanded. Initiatives like offering up to 30% reimbursement on minimum expenditures INR10 
million, with additional bonuses for significant Indian content, enhance India's attractiveness as a 
destination for foreign collaborations. 
 

• Strengthening Industry Alliances with a Focus the American Ecosystem: Partnerships with 
international associations and platforms often facilitate co-productions and financing opportunities. 
Forging such alliances broaden market reach and stimulate demand for VFX services. This could 
include visits to M&E hubs in New York, Los Angeles and Austin.  USIBC stands ready to support 
these initiatives.  
 

• Bridging the Talent Gap: Collaboration between studios and educational institutions is crucial for 
nurturing talent. Initiatives like offering animation and VFX courses and establishing incubation 
centers prepare aspiring professionals for the evolving demands of the industry.  

 
Q13. With the continuous advancement of technologies and convergence of the telecom, 
information technology and broadcasting sectors, what policy and regulatory measures are 
required, beyond the existing ones, to facilitate the growth of the broadcasting sector with 
ease of compliance? Elaborate your comments with proper reasoning and justifications to 
the following issues: 
 

i. To enable healthy and competitive environment amongst the existing and emerging 
services and ensuring parity among comparable distribution mediums, while being 
technology neutral. 

ii. To allow and encourage infrastructure sharing among the players of broadcasting 
and that with the telecommunication sector. 

iii. Any other suggestion for policy and regulatory framework 
 
The NBP should restrict its coverage to the broadcasting sector and exclude OTT services from its 
scope. The NBP extends its scope to OTT services and other segments of the M&E landscape like 
gaming and music. OTT services are not a part of the broadcasting ecosystem since they are 
functionally distinct from TV and radio broadcasting that involves a combination of carriage and 
content. TV broadcasters transmit their content to consumers through DPOs and OTT services send 
data over internet protocol (IP) networks, like any other information exchange over the internet.  
 
TRAI regulates carriage, and its remit extends to authorized entities under the 
Telecommunications Act, 2023 and registered cable network under the Cable Television Networks 
(Regulation) Act, 1995 (CTN Act) as per Section 59 of the Telecommunications Act. OTT services 



 

 

do not fall under the definition of ‘telecommunication’ or ‘telecommunication services’ under the 
Telecommunications Act, 2023 and are not authorised entities under it. Neither do they require 
registration under the CTN Act. The MIB’s reference letter does not mention OTT services.  In this 
context, the inclusion of OTT services as a whole and Online Curated Content Providers as a subset, 
is unwarranted.  
 
Industry stakeholders had highlighted these issues in the pre-consultation and requested the 
regulator to exclude OTT services from the scope of the NBP, but the current CP includes questions 
on OTT services. These is an untenable position because: 
 

• TV broadcasting and OTT markets are at different stages of development in India. OTT is a sunrise 
sector with potential for growth and in a position to contribute positively towards India’s digital 
economy. It needs a growth-oriented forward-looking policy approach. On the other hand, TV 
broadcasting requires an action plan for resilience during a market downturn. These are two 
fundamentally different imperatives.  
 

• Infrastructure pipes for delivery of broadcasting and OTT services are distinct and require different 
policy and regulatory oversight.  
 

• Television is a push-based medium, and consumers view content at a time and schedule decided by 
the broadcaster. OCCPs are pull-based, where consumers decide the time and content they want to 
watch from a library of available content.  
 

• Friends and family view TV together. A survey by BIF and CUTS International found that 38 per cent 
of respondent consumers watch TV as a family bonding exercise while users view OTT services on 
their smartphones. 

 
For these reasons, we recommend that the NBP should restrict its coverage to the broadcasting 
sector and exclude OTT services from its scope.  
 
Q17. What other strategies should be adopted in the policy document for ensuring a robust 
grievance redressal mechanism to address and resolve complaints with respect to content 
as well as services effectively? Provide your comments with proper explanation. 
 
The current grievance redressal mechanism for OCCP works well and there is no need for a policy/ 
regulatory overhaul.  The self-regulatory approach for OCCPs under the IT Rules, 2021 is 
functioning well and there is no evidence of market or regulatory failure that requires added policy 
emphasis. An impact assessment study on implementation of the Rules conducted in 2023 found 
that the self-regulatory mechanism was working well.13  
 
The government is also satisfied with the efficacy of the mechanism. In February 2023, Anurag 
Thakur, Union Minister, MIB said that the Ministry received and addressed all 265 consumer 
grievances against OCCPs since the IT Rules were implemented.6 MIB Secretary, Apurva Chandra, 

 
13 IT Rules, 2021: A Regulatory Impact Assessment, July 2023, IAMAI (link) 

https://www.iamai.in/sites/default/files/research/IT%20RULES%2C%202021%20-%20Part%20II_compressed.pdf


 

 

and7 former MIB Joint Secretary Vikram Sahay have also echoed the same view and added that the 
mechanism has led to a reduction in FIRs against content and its creators. 14 

 

Q18. What role the broadcasting sector should play to fulfil social and environmental 
responsibilities? Provide in detail the key focus areas and the strategies the sector should 
consider. Also provide strategies on the following specific issues: 
 

i. To empower Person with Disabilities (PwDs) to access the information and 
entertainment programmes 

ii. To encourage gender equality w.r.t. the participation and safety of the women 
workforce 

iii. To raise awareness about the issues of marginalized tribal communities, minorities 
and LGBTs 

iv. To adopt green broadcasting practices 
 

Broadcasters and streamers are already making efforts to use technology to assist persons with 
disability, including sub-tilting and captioning of content. However, the other issues are not unique 
to the broadcasting sector and should be handled more holistically through broader stakeholder 
engagement and voluntary actions.  

 
14

 Drop in FIRs Against OTT content due to self-regulation Mechanism, Best Media Info, May 2023 (link)  

https://bestmediainfo.com/2023/05/drop-in-firs-against-ott-content-due-to-selfregulation-mechanism-joint-secy-vikram-sahay

